n
X,
. £

T4 THE Ceallil addTHSTA-T /e T
Fal.CIval 3 CH, E. ozldl

A W n

0 .1345/187 - Dala

-~ B

Shri Surendrs Singh Bist ...oplicant
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Hoa'ble Shri J.P. Sharma, iember (J)
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ror tne Applicant «.2nri L.C. Goyal

For the Resnondents - ..o0bne

Vit o ey . S '
L. unegne§ fvportexs of loceal papers may .be
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allowed to sce the Judgement? jf
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2. To be referred to the Henorter or not?(j\
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(DELIVERED BY HOW'BL=  SHAT T.5. Stadis  icoas )
AONTSLz SHRI J.F. SHARdA, E BER (J)

The applics 0 ;
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D Ca Ras prayec for the change of date of

birth from 17.12.1926 4 4.192¢
12.1926 to 1.4.1928. The apolicant was
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and on that basis in t

1

Was recorded as 17 1 RS T
— = fo Rw] _/o] :) l7->O 'liqm & i
TerkFE0 . 0 @plicant has agscailed

i) 0 g :5sailed the

order dt.1.1.1985 passed by G '
sl eSO passed by Gepe - Iy )
eneral danager, Ord.as
R P _.Allc"ﬂce
tactory, re lent ni
a Yo ITespoadent £.3 by which his request for c t
115 T st orr:ction

: iIrth has been rejee+ ‘
-sfl e jected. By this " -
- - His order of 1.1 1985
of 1.1.19385
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at item .20 as oer factory order Part-IL ©.2318 dt.5.12.84
Ssureadra Singh 8ist, Chargeman Grate-~ Il is slttalailng the

peranMiation on 31.12.1934 and his name has been
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struck from the Roll.
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in theapplicetion, the applicant has stated that he
’ .
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has passed Vernacular final examinaticn in 1942 from Garhwal
district and at that time nis date of Birth in the said

N
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certificate is recorded as Aoril 1,

28 which is the

correct date of birth. The dats of birth recordad in
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tne service sheet of the applicapt was only by medical
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examinatioh and this certificate of Vernacular final

alnatinn issued by Desartment of Public Lostructions, U.P.
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nés ot been complied with. On the basis of the certificete,

the applicant made Fepresentztions on 23.3.1978 ana 13.5.13978,

anc poth of them wera e gcted by General slanager, Ordnance
nager, :
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Tectory, “uradnegsr by the orders dt.28.4.1978 and 16.9.,1973

Lo, L. PR
ressectively. After this, the zpplicent made another /
fepresentation dv.2.12.1973 to

the Director General,

ranance factory, Calcutta, which was also re jected by the

orfer dt.21.7.1979. Tre aoplicant finally retired frong

service o 10 e o e s
On 3.L -L._-l/SA.'- h_(_-’Lu‘r .'_etlrefqe—)t fr{)!ﬂ Ser'\fﬁce _tha
pa N o

@oolicant has filed this amo ] ie ks, :
L9 TNLS application on 8.12.1337 fegue sting
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for correct.ng the date of birth from L7.12.192% to 1.4.1328

he certificat

®

issued by Departient of

ot

on the bas s of

. L T )
Public Instructions, U.P. when the zpplicent passed

Vernacular final examinstion in 1942,

3, The resnondents co.tested +he applicotion =nt stated

(o)

thet thzapplicant has come véry late even three Ve ars
after his retirement and thematter cannot be now
considered being b.rred by limitation under Section 21{1) (b)

of the Administrative Tribugals Act, 1985, It

birth in the form of option of GPF scheme on 30.7.1569

C

as well as also gave the same dat

-t [ adi S » - - -
L& o1 birth, i.e., L7.12.1926

o~

vnile filling up the final peasiocn forms. The appl

0 case. The respondents have attached to the counter the

ohotostas Cooy of the service sheet s Anegure A,

T . - () . )
4, ~ have heard the le arned cocunszl for the aplicant

at length and have goae through the record of 1

0ne aspearel for the e spondents. The learned counsey for

the apslicant placed :

11s claim onq the basis 0T th=a authorities

°of ilira Lal Vs. W1, AT 198711} CAT 414 and 2.3 .vaa,, Vs

Uol, aTR 1937(2) cur 506 .
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5. However, in the present Csse, the applicant has

oL come within time &nd he has filed this@oplication

on 3.12.1987 three years after his retirement. Aas
per authority of Dr.5.S.Rathore Vs. State of MoP .y reported

in AIR 1390 SC p.10, ﬁhé repe ated representotion does

it give any extension to limitation and so theapplicant
should have come for the redress of hls grievances in

© 1979 when his Fepresentation was finally rejected by

the order dt.21.7.1979 by Director General, Crcnance
Tactory, Calcutta. The applicant has no cause of

action when he has al re ady feiired 01 31.12.1984 and even
from the date of retirement he has come before the
Tribuqal 0N 3.12.1987u Further the order which the

1

gpplicant is challenging is tnﬂbrder of retirement

&)

dt.l.1.1

W

35 passed by General Manager, Ordnance Tactory,
Muradnagar, ressondent ©.3. That order has bean passed

on thé basis of the recorded date of birth, 17 226
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and as per Extant Rules, the goplicant has to retire on
attaining the age of 58 years which the gpplicent completed
of swerannuation on 17.12.1984 . So-he has rightly been

retired on 31.12.1934. His aame had already been struck

o

down from the rolls of General +lanagzr, Crdnanc

i

facto;y, iluradnagar.
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6. The applicution is, therefors, devoid of marits .
is barred by time and is ¢ismissed leaving the parties to

bear their own costs.



